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MR. SPEAKER: Now, the House shall take up Item No. 14 - Discussion on the Cantonments Bill,
2006 and Shri Santosh Gangwar to continue his speech.
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MR. DEPUTY-SPEAKER: I want to finish this discussion before 2.30 PM. So, I would like to
request the hon. Members to be brief.

THE MINISTER OF DEFENCE (SHRI PRANAB MUKHERIJEE): Sir, is it including the reply?



MR. DEPUTY-SPEAKER: The reply should be at 3 P.M.

SHRI PRANAB MUKHERIJEE: Time allotted for discussion on this Bill is three hours. How much
time has so far been consumed?

MR. DEPUTY-SPEAKER: There are so many speakers to speak on this Bill.

SHRI PRANAB MUKHERJEE: What I am suggesting is that we shall have to complete the reply
also by 2.30 P.M.
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SHRI KHARABELA SWAIN (BALASORE): Sir, there are seven speakers from our party.
MR. DEPUTY-SPEAKER: I also have some limitations.
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SHRI NAVEEN JINDAL (KURUKSHETRA): Hon. Deputy-Speaker, Sir, I am thankful to you for
giving me an opportunity to place my views before this august House on this important Bill. I rise to
support the Cantonments Bill, 2006.

As Members are aware, all the cantonments are the Central territories and the civic bodies
functioning in those areas are not covered under the State municipal laws as per the Cantonments
Act 1924. Now, all the Cantonment Boards shall be deemed to be municipalities. Reservation for
women and Scheduled Castes and Scheduled Tribes will have to be made in election of members of
Cantonment Boards.

Cantonment Boards will be able to impose taxes and receive grants. The Boards can also
avail of benefits and advantages of Centrally-Sponsored Schemes for social and economic
development as are presently available to municipalities. The Cantonment Boards will now be able
to receive service charges on the properties owned by the Central Government and the State
Governments.

As per this Bill, democratisation of the Cantonment Boards will be done. The number of
elected members has been increased in all the Cantonment Boards varying from two to eight
depending upon the category of the Cantonment Boards.

MPs and MLAs of the area will be special invitees in all the meetings of the Board. As per
the present Bill, they do not have voting rights. This point has been raised by many other Members



also. I would like to recommend over here that voting rights must be given to MPs and MLAs so
that their going to these meetings would be more meaningful.

By all these measures, aspirations and needs of the people of these areas would now be fully
met.

A new Chapter XV for management of defence lands has been incorporated in the Bill. At
present, only two lakh acres of land, out of 17 lakh acres 1s being managed. After passing of this
Bill, the Central Government will be able to notify the defence lands, consolidate land management
policies and records. The Government will also be able to detect land abuse much better.

The problem of encroachments of defence lands situated all over the country will also be
tackled under the Bill more expeditiously. The above provisions are in addition to the existing
powers available to the Government under the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971.

[ would like to suggest to the hon. Defence Minister that since the cantonments have a
culture of sports, if they could also open these areas and create stadiums and sporting facilities, like
swimming pools, athletic stadiums, football grounds, hockey grounds, etc. for the civilians also, the
Army and the Defence will be able to play a much more important role in promoting sports in the
entire country.

To give necessary impetus to developmental activities, a new Chapter X for town planning
and control over buildings has been incorporated in the Bill. With this, the Cantonment Boards will
be able to start developmental activities such as town planning, old-age homes, houses for disabled
and destitute, working women hostels, rain water harvesting, non-conventional energy, and other
miscellaneous activities important to sustain the environment.

All Indians are very proud of our cantonments. We take a lot of inspiration when we go into
these cantonments and see as to how the planned activities can be done and how well the community
lives over there.

With these words, I congratulate the hon. Defence Minister and the UPA Government for
bringing this Bill to meet the aspirations of the residents of the cantonment areas apart from
managing the defence lands effectively. I wholeheartedly support this Bill.
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SHRI TARIT BARAN TOPDAR (BARRACKPORE): Sir, first of all, I would like to say that I support this
Bill because the basic contents of this Bill are to democratise the Cantonment Boards and to give some
responsibilities to the Board.

In this context, I would like to say that the elected local representatives like MLAs and others
may have the voting rights. [ am not in favour of the voting rights of the MPs. At the same time, the
MPs should be invited for the Cantonment Board meetings as advisors and not as voters.

Secondly, I come to categorisation of the Cantonments which is given here. It is based on the
population. For example, a Cantonment having population of 50,000 is categorised as Category-I. It
goes on like that. In this categorisation process, the number of military personnel living in the
Cantonments should be taken into consideration to give weightage[R35].

The total number should not be counted as the population, but weightage should be given for
the number of military personnel residing in the cantonment in order to have the categorisation.

Then, with regard to land management it has been said in the Statement of Objects and
Reasons that the military land inside and outside the cantonment area will be monitored or adjusted
or commanded by the Cantonment Board, but I find that no provision has been made to this extent.
Here it has been stated that the Central Government may make suitable provisions for the regulation,
control and management of any defence land situated throughout the territory of India. While going



through the provisions contained in sub-clauses (a), (b), (c), (d) and (e), I find nothing where the
Cantonment Board is going to get the power to manage the total land. But the conditions subject to
which any permission to occupy defence land belonging to the Central Government outside the
cantonment have been prescribed, but no specific power has been mentioned and it has also not been
mentioned as to what will be the powers of the Cantonment Board in holding the land etc.

Then, it talks about the defence land which might have been occupied by any individual or
any organisation under lease or any other dispensation and it goes on to state that such land shall
continue to be defence land. Finally, it has been provided that the authority of the Director-General
of Defence Estates is supreme. It also states that the Cantonment Board will maintain records of land
management. I do not want to go into details now because time is very short. But the sum and
substance that comes out of the Chapter on “Management of Defence Land’ of this Bill is that the
Cantonment Board will maintain records and nothing else. I would like that at least some power, not
extraordinary power, should be given to the Cantonment Board on the question of the use of defence
land.

Sir, defence lands are lying idle, without any purpose at many places and they will be lying
without any purpose for Centuries and nothing can be done about that. But I want that those lands
should be gainfully utilised. The views of the Director-General of Defence Estates will be final in
this regard. It is all right, but they should take into account the suggestion made by the Cantonment
Board. Some such provision must be provided in the Bill. Otherwise, the land inside and outside the
cantonment will not be properly utilised[k36].

14.00 hrs.

Now [Rs37]the Cantonment will be in command of the land management outside the
Cantonment area also. But the provisions of the Act do not corroborate with the idea that has been
enunciated in the object of this Bill.

Lastly, my constituency is Barrackpore. Barrackpore happens to be the first and the oldest
Cantonment in the country. Barrackpore also happens to be the martyr place of the First War of
Independence by the Indians, more particularly, Sepoy Mangal Pandey and others.

Therefore, in the course of passing this Bill, I would urge upon the hon. Defence Minister to
declare Barrackpore as a heritage and a historic place. Provisions should also be made so that the
people of this country and also the world may come to know that Barrackpore happens to be the
oldest Cantonment and that it is a historic place.



PROF. CHANDER KUMAR (KANGRA): Mr. Deputy-Speaker Sir, I am thankful to you for giving
me this opportunity to speak on this Bill.

Sir, the Cantonment Bill 2006 is a very comprehensive Bill and I congratulate the hon.
Defence Minister for keeping in view the problems of all the Cantonments. This Bill has been
enacted by consolidating and amending the law relating to the administration of Cantonments with a
view to impart greater democratisation, improvement of their financial base to make provisions for
developmental activities, and for matters connected therewith or incidental there.
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MR. DEPUTY-SPEAKER : You have taken more than five minutes.
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MR. DEPUTY-SPEAKER : Our last speaker on this Bill will be Maj. Gen. (Retd.)B.C. Khanduri.
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MR. DEPUTY-SPEAKER : Gen. Khanduri to speak now. Please give only suggestions in five
minutes.

MAJ. GEN. (RETD.) B. C. KHANDURI (GARHWAL): Thank you, Sir. I rise to give my views on
this Cantonment Act, 1924. As we can see, it was brought in 23 years before Independence and now

we are in the 60" year of Independence. It has taken us 83 years to have a look at this British-made
Act. I am very happy that at last it has seen the light of the day and it has come to this stage.



Sir, time 1s a great constraint. But I have to mention that I would have liked to go in a little
more in detail on this Bill. I have the experience of both the sides. I have spent long time in the
Army and, therefore, I know what is important in Cantonments and how possessive the Army people
are about the Cantonments.

MR. DEPUTY-SPEAKER : You should have been the first speaker of your Party.
MAJ. GEN. (RETD.) B. C. KHANDURI : I think I was kept as the last man. ... (Interruptions[krr43])
MR. DEPUTY-SPEAKER: But this is not my fault.

MAJ. GEN. (RETD.) B. C. KHANDURI : Sir, I will make my speech very short. A lot of Members
have spoken before me. So, I will not repeat those things.

Sir, I understand the problem. On the one side, there is certain status of cantonments today
which needs to be maintained to a certain extent. I will tell about that to you. Then, having been in
the electoral politics for the last 15 or 16 years, there 1s other side of it also which, unfortunately, has
not been given due consideration. In your own ‘Objects and Reasons’ — sometimes I wish you had
not given that in your ‘Objects and Reasons’ - you have talked about democratisation, more
authority and the needs of the civilian people. That aspect has been highlighted by every Member
and rightly so. We expected a lot of democratisation and we expected civilian needs to be looked at
with specific reference to what other persons have been speaking about those needs. Some of them
are genuine needs and ought to have been taken care of. After highlighting this in the Objects and
Reasons, you are not following it.

In some cases, you have gone to the other side also. Democratisation has become less
democratic and the need of the people has not even been looked at. Unfortunately, now we are at a
stage where, I am sure, the hon. Minister is not going to accept any of our suggestions or
amendments. | will still make a request to him and to the organisational system that we must have a
look at it and we should do whatever arrangement we can make in the Rules to make this less stiff
and a little more liberal towards civilians. I am not suggesting that you should totally lose the
concept and importance of cantonments, but you have to give a little bit of more freedom and
authority.

As Shrimati Sumitra Mahajan said, we are getting very short time and it is very difficult to
put forth all our views. First, we have 113 pages of the original Bill which was given to us 1n 2003.
Then, there were about 11 pages of amendments which were given by you in Rajya Sabha. Then,
there 1s the present Bill which 1s of 139 pages. Therefore, it 1s a nightmare to particularly try to
correlate all these documents. It has been very difficult and therefore, some of the suggestions being
made may have already been accepted in Rajya Sabha.

Regarding certain things in the ‘Objects and Reasons’, I have already said that since they
were highlighted in the ‘Objects and Reasons’, a lot of expectations were there, but unfortunately,
they have not been met. You may say that the Bill was prepared during the tenure of NDA
Government. I agree, but it does not prevent us from pointing out the lacunae in the Bill. The Report
submitted by the Standing Committee on Defence is a very good and voluminous one. They have



taken a very long time and made good suggestions. Unfortunately, the Government has accepted
almost none. Though the Government has accepted about 40 out of 90 suggestions made by them,
but they are minor ones. No major suggestion has been accepted except deletion of Chapter XV
dealing with management of defence land. You have taken that away. They are very good
suggestions. I do not know the reason for not accepting those suggestions of the Standing Committee
on Defence, which has Members from all parties.

Sir, you have been a Chairman of the Standing Committee and I had the privilege of working
under you in the Committee and you know how people go into it thoroughly. There are many good
suggestions, but unfortunately, almost nothing has been accepted. No major recommendation of
theirs has been accepted.

Now, you talk of democratisation. In the very beginning of the summary, the Standing
Committee on Defence in its Report has said :

“..... elected members have been given very few powers. Even the decisions taken by
this Committee especially for civil areas can be objected to by various other members
of the Board and can be stalled indefinitely making its existence infructuous. The
Committee further note that even the decisions of the full Board can be over-ridden by
the very nominated members of the Board who may be privy to that decision.”

In fact, it says that the 1924 Act enacted during the British Rule was probably better in some cases.
The present Bill does not in any way help democratisation of Cantonment Board[S44].

It also states that :

“Even the Government’s claim that the Bill envisages enhanced representation for
elected members to make a proper balance between the elected and nominated
members does not have good ...”

Further, they have stated in paragraph 11 of this document that wide powers have been given
to the people who are not elected, but who are nominated. This particular point 1s mentioned in
clause 13.

They have also spoken about elections not being held in the cantonments, and thereby
carrying out certain changes, which again is not correct. Out of the 62 cantonments, elections have
not been held in 61 cantonments. I have four cantonments in my constituency. One of them holds the
Indian Military Academy (IMA), another one holds the Garhwal Regiment Centre, and two others.

Why do we not hold elections? This is a perpetual complaint. In any case, earlier and now
also these did not have overruling powers. Therefore, this sort of thing is creating a lot of ill-will
amongst the people in addition to the hardships that they are going through. This has also been
mentioned by some of my colleagues.



As regards democratisation, you are saying that you have increased the numbers in it from 6
to 7 or so, but the parity is there. How does it become more democratic? I could have understood the
point if you had given one more vote to the elected member. But we talk about democratisation, and
do nothing about it. This 1s more disappointing than not speaking about it at all.

I do not know the past experience, but the number has been given such that if there is a tie
among the elected and non-elected members, then there is no arrangement as to what will happen.
What would happen if both sides get equal votes? In some cases the amendment says that it will be a
draw. But I do not know whether it will be applicable across the board. ... (Interruptions) MPs have
also not been given representation in it. ... (Interruptions)

MR. DEPUTY-SPEAKER: Please do not give running commentary in the House. You are wasting
the time being given to you.

... (Interruptions)

MAJ. GEN. (RETD.) B. C. KHANDURI : Sir, I do not want to dilute this issue as this is also a very
major issue in it. But I can understand what must have worked in the mind of the people who framed
this. I am saying this because if we had added this to the elected members rather than the nominated
members, then perhaps the balance would have become upset. But I do not know whether we can
take that sort of thing, and treat MPs and MLAs to that extent. In my constituency of Dehradun --
where a corporation is there -- [ am allowed to vote, but I would not be allowed to vote here. These
are some of the issues, which have created some problems.

There are two more major issues about which I would like to mention in the House. Firstly, I would
like to mention about the CEO. I do not understand this point. Why have you given such wide and dictatorial
powers to the CEO. I just fail to understand this point. Further, as regards CEO, you have made him CEO
from EO. The Committee objected this change of name itself. Apart from giving wide powers, overriding
powers and overruling powers, there is one very ridiculous paragraph somewhere in it, which says that if the
President or the Vice-President has passed something, then it will be counter-signed by the CEO. Since when
has a junior officer started to counter-sign the recommendations of a senior officer? I do not understand this.
Who has thought of this idea? Who has made this ridiculous point in the Bill? This sort of a thing has
downgraded the quality of this Bill irrespective of whosoever has made it. Clause 128 at page 43 mentions
this point, which I just mentioned here.

There 1s another point about the CEO. The people are opposing the powers given to the CEO.
The civilians are objecting to it. The Committee also objected to it very seriously, but what is more
interesting 1s that even the Army has objected to it. Kindly see page 113 of the Report of the
Committee. Brig. J. S. Kohli, President of the Pune Cantonment -- which is one of the biggest
cantonments in India -- has given a lot of suggestions. One of the suggestions regarding the CEO 1is
that the Chief Executive Officer should not be a member of the Cantonment Board. From an
ordinary Secretary, you have made him a member, and you have given him vast powers. He should
only be an Executive to the Board.

He further suggested that :

“under certain sections power of CEO to carry out execution of work without the
sanction of the Board in case of emergency should be deleted



He further suggested to the Committee that :

“In a number of clauses the responsibility has been shifted from the Board to the
CEO[ak45]... ™
“Individual authority has been given importance over collective authority.”

This 1s not the view of an elected member with an eye on his vote-bank. I am really surprised as to
why this has been allowed to happen. As far as the powers given to the CEO is concerned, I want to
make a special request to you. Of course, this Bill will get passed today, but I would request you to
please have a re-look at it after it is passed that and see whether certain amount of curtailing can be
done within the rules. It is going to create a lot of problems. In the next five to seven years, the
Government is going to have problems because the civilians, the Army, the Navy and the Air Force
will have problems. Then, the ball will rest in your court. The Government will have problems
because the CEO was given powers which he will not be able to handle, and it will also be not
accepted by the elected members and the Army. Therefore, my request to you is please have a re-
look at it and see whether betterment can be done by way of rules, regulations, directions or
instructions. This should be certainly looked into.

My last point is, since I do not want the hon. Deputy-Speaker to ring the bell the second
time, you have also put a toll tax within the Cantonment area. It i1s already creating a lot of problems.
It is not going to be practical. A person goes up and down three to four times. There will be fights,
if a person is stopped. In case of a national highway, you will be providing better facilities and a
person may be crossing the borders, probably, once in a day, but here a person will be crossing the
Cantonment area three to four times a day. In such a situation, how will the toll tax be collected? It 1s
creating a lot of problems. My request to you is to please have a re-look at it, otherwise you will be
flooded with complaints on this issue, and you will have very difficult times ahead. As I said, in the
next five to seven years, you will have no choice but to again bring an amendment to this Bill.
Therefore, I suggest that something should be done to minimise the hardship that is being created by
this.

With these words, I thank you for giving me the time, and I thank the Government for bring
this Bill, though it has taken a long time. Whatever lacunae have been pointed out by my colleagues,
I hope that you will look into them with a sympathetic view.
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MR. DEPUTY-SPEAKER: No, please sit down. §%dl & &%l wewd dict g g1 The hon. Minister is
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THE MINISTER OF DEFENCE(SHRI PRANAB MUKHERIJEE): You can send it to me or you can
give it to me.... (Interruptions)

SHRI PRANAB MUKHERIJEE: First of all, I would like to express my gratitude to all the hon.
Members who have participated in this debate and have also made very useful and constructive
suggestions[R46].

As many as 21 Members have participated in the discussion that has been held on almost three days
including today.

It 1s natural that we go into the history of cantonments. The first cantonment was established
in 1765 - with my State having a share along with Danapur - and the last one was established in
1962. So, from 1765 to 1962, that is, over a period of almost 200 years these 62 cantonments were
established.

The major law enacted in this regard was by the then British Government in 1924. The last
Clause of the present Bill, Clause 360, states that with the passage of this Bill the existing
Cantonments Act of 1924 would stand repealed. That means, this is the closing chapter of one of the
laws which was enacted by the colonial masters.

[ understand the anxieties of the hon. Members who have highlighted the problems of the
civilian areas, the shortcomings of the democratisation process, and also their anxiety as to how to
effectively use the land which is in possession of the defence forces.



The history of the Act is known. As the hon. Members know, in the process of legislation it

had contribution of the 12" Lok Sabha, 13t Lok Sabha and the 14! Lok Sabha. I must express my
gratitude to the Chairman of the Standing Committee on Defence, Shr1 Balasaheb Vikhe Patil, and
all the Members of the Committee for making a very valuable contribution. If I have not been able to
accept all the recommendations that the Committee has made, 1t is not because the recommendations
are not relevant or are not wise; but it is simply because of the fact which I will explain in a little
detail. I will explain as to why this enactment comes with certain constraints and what those
constraints are.

In the other House I explained why I am not using the word ‘“municipality’ or the ‘municipal
services’ and why I am compelled to use the word ‘deemed municipality’. If it was just for

extending the municipal facilities in the context of the 74" Amendment of the Constitution to the
territorial areas located in the cantonments, perhaps there was no need of bringing this Bill. That is
because, to create a municipality or to provide a locality with the municipal facilities is essentially
within the domain of the State Government. But here we have the interests of two parties — interest
of the troops located in a particular area and the interests of the civilians who are residing in that
area. Therefore, we had to make a compromise and balance between protecting the interest of the
troops and protecting the interests and provide services to the civilian population[KMR47].

It 1s known to the hon. Members that cantonment is primarily meant for the troops.
Establishment of cantonment is not creation of certain urban units. Troops are to be located in
different parts of the country as it was much more relevant in those 200 years ago. When troops are
to be located in a particular area, they ought to be provided certain civic facilities because the health,
discipline of the troops and environment in which the troops are living are very important to keep
their fighting spirit. As the troops are located, certain logistic offices are to be provided and as the
facilities were provided, remember, 200 years ago or 150 years ago or 100 years ago when the
process of industrialisation and urbanisation in this country did not take place. It happened that
cantonment became the attractive place because of the civic facilities available in the cantonment
area that those who had not essentially required to provide services to the troops, they thought
because of the better civic amenities being available in the area, they started living there. Shri
Topdar was talking about Barrackpore cantonment. I have visited several times. It 1s a beautiful
bungalow which they have on the river side. This is not the story of one cantonment; this is the
story of almost every cantonment that they started living. Originally, when the cantonments were
established, they were not established in the populous localities or areas. Most of them are
established in secluded area but with the process of establishment and with the changing pattern of
habitation, now we find that some of these cantonments are located in the heart of the city.
Barrackpore was almost 25 or 30 kms. away from Kolkata. Most of the cantonments stories are like
that. Originally, they were located or situated outside the main city area but over the years,
urbanisation grew around and the civilian population started living. It was how that the civilian
population in the cantonment area were suffering because the facilities which are available to the
normal city people are not being given to them. From the military authorities, they are also not
getting the same facilities. As Shrimati Sumitra Mahajan was talking of the Marathi proverb — a
mother 1s not giving food; and father is not allowing begging. So, the child has to live with empty



stomach. To some extent, it was correct. Therefore, it was thought that whatever is possible,
whatever benefit we can extend and specially, certain social developmental activities which are

entrusted to the local bodies after the passage of the 74" Amendment to the Constitution, and for
which substantial funds are being made available, civilian population living in the cantonment area
should have access to them. Therefore, I am candid enough to say that it is not full democratisation;
it is not full municipalisation or a conversion of the cantonment area into full municipality. We are
making something in between[s48].

But the question is why. The civic bodies or the civilian population are not given full
authority. Cantonment is to locate the troops. Therefore, the overall control, from the point of view
of discipline and from the point of view of security, is to be vested in the Commanding Officer and
there 1s no other way. If we are to do that, there cannot be full democratization and there cannot be
full accountability. Accountability would be to the Defence Ministry and the Defence Ministry will
be accountable to the Parliament, but not at the local level. But in-between whatever arrangements
we could make, we have made. We have extended certain facilities.

Therefore, the Bill is to be looked at in that context. It is not just extending municipal
facilities to some urban pockets; it is to protect the interests of the civilian population located in the
cantonment, troops located in the area and to strike a balance without compromising the overriding
needs of the troops. I am using the words ‘overriding requirement’ or ‘overriding needs’ of the
troops because cantonment is primarily meant for that.

Keeping that in view, we have been able to bring certain basic changes. We have divided the
cantonments as per the population. There will be one category which is for 50,000 plus population.
There will be very few cantonments, out of 62, which would be having more than one lakh or so
population. Secunderabad is perhaps the largest populous cantonment. Mhow may be one; there may
be a few others. Cantonments having 10,000-50,000 population will be another category.
Cantonments having 10,000-2,500 population will be the third category and cantonments having up
to 2,500 population will be the fourth category. The number of members, both nominated category
and elected category are at par, will be 8, 7, 6 and 2 respectively. The question is why can the elected
members not be made the chief. I have already explained that. Whenever there will be an
extraordinary situation from defence point of view and from the security point of view, these boards
are to be varied and suspended.

One hon. Member raised a point and asked how long it will continue, whether we can fix any
time limit, etc. It is not that always it 1s done. When a country is in war, only then that becomes a
crisis. A few years back, we had Operation Vijay and Operation Parakram. Operation Parakram was
not an actual war, but a massive mobilization that we had to make. The entire army was on the state
of alert; actual war did not take place. But the Government at that point of time thought that the
situation has arisen that they should be put on alert. So, everything would be dovetailed, keeping in
view the requirements of security situation.

Therefore, in the cantonment area, overall responsibilities will have to be vested in the
Commanding Officer who will be there. What are the features that we are bringing in? One is that
we have increased the number, not to a great extent though; but if you look at the overall population



size of the cantonment per elected member, the voter and the elected member ratio is not very small
compared to big municipalities or big metropolitan cities. A question that has been raised in this
connection is this: why are you going to have voters list for every yea[V49]r?

15.00 hrs.

Preparation of voters’ list for every year is a progressive measure. It is not a regressive measure.

Your point as to why elections should not take place regularly is correct. 1 do agree that elections
should take place at the stipulated time and there should not be varied vote for a very long period of
time. Updating electoral roll is a progressing measure. In respect of cantonments, you cannot have
full five years. There will have to be mobility of the troops. They are also voters, not only voters
for the Cantonment Boards, they are voters for General Elections also. Therefore, if we have that, it
1S a progressive measure.

We have made reservation. Some Members have asked as to where is the reservation. As
per rule, reservation has been provided in Clause 31 of the Bill. When the delimitation would take
place, which seats would be reserved for Scheduled Tribes, Scheduled Castes and women, would be
determined. The number will also be determined as per the population.

An important aspect, about conservation and preservation of the heritage properties, has been
raised by a large number of Members, especially, Shri Suresh Prabhu and Shrimati Maneka Gandhi.
have dealt on this at length. As I have mentioned, sub-clause 43 of clause 340 (a) says that
conservation and maintenance of the ancient and historic monuments, archaeological sites and
remains, all places of public importance in the cantonment will be preserved.

Not only that, Gen. Khanduri will agree with me, these are immovable things. There are
certain movable items like very good paintings. There have been some very rare paintings and
furniture in the old cantonments. Those are also to be preserved. Quite a few of them are
completely destroyed because of our negligence. So, I have instructed the officers concerned to look
into it. It has been taken care of. The necessary rules and other things will be made at an
appropriate time.

A question was raised that since the Government has kept equal number of members, what
would happen in case of a tie. The system is, in case of a tie the Presiding Officer has the casting
vote. The Presiding Officer need not necessarily would always be the Army Officer because elected
Vice-President is also there.

A question was asked as to why in case of contracts, the counter-signature of the CEO 1is
being taken. As you know, as per the provisions of the contract, it is being counter-signed even from
the British time. We have retained that. This is not a regressive step because all contracts worth
Rs.50,000 and above will have to be signed by two members and one of them is the President or the
other 1s Vice-President. Vice-President 1s an elected Member. This 1s one of the reasons why we
have kept it there.

A question was raised as to how the Government i1s going to provide financial support to the
cantonments. Shri Mahtab wanted to know about it. The financial support to the cantonments in



2004-05 was Rs.20 crore and it is Rs.40 crore for the year 2005-0[R50]6. Nearly 50 per cent of the
cantonments are financially deficit. They are given support by the Government. We will continue to
do so but we are also trying to see that there should be an arrangement for the cross-subsidization so
that 1t 1s not necessary that the Government will have to give budgetary support. But we shall have
to give support from the Budget as and when it will be necessary.

A point was made about the movements, especially when a highway is passing through the
cantonment area or the restriction imposed by the Army authorities on the movement of the
civilians. A point has also been made about the road passing through Danapur Cantonment. Certain
other specific areas have also been mentioned. It has been stated that these roads should be opened.
As regards individual problems relating to the individual cantonments, it is not possible for me to
respond to each of the 62 cantonments. But [ am happy that quite a large number of Members who
participated in the debate also represent the cantonment areas. In this connection, a question has
also arisen as to why we are giving only an associate status to the Members of Parliament and the
Members of the State Legislative Assemblies in the Board and why are we not giving the voting
rights. In this connection, let us take the case of NDMC. The Members of Parliament are the
members of the NDMC and they take part in the debate but they do not vote. In some States, there
are some provisions in this regard. For example, in the State of West Bengal, a Minister cannot be a
member of a local body but the MPs are the members of the local bodies without having the voting
rights. Same is the story in this case because the basic principle 1s very sound. The Members of
Parliament and the Members of Assemblies should exercise their voting rights in a body which is
presided over by the Speaker who is the chosen representative of the House. The Cantonment Board
is being presided over by a Brigadier. Even in the Warrant of Precedence, Members of Parliament
come above them. The basic principle is that it i1s not full democratization. I have never said that it
is full democratization. The priority is to be given to the requirement of the troops and soldiers. It is
not the creation of a few additional urban pockets or areas. Therefore, keeping that in view, it was
thought that it may not be necessary to give them voting right.

As regards the financial arrangement, it has been pointed out especially by Shrimati Sumitraji that 80
per cent of the civilian population gets just 20 per cent of the financial resources. 1 do not know what 1s the
exact ratio of each cantonment. In Mhow Cantonment, it may be so. She has given us the details.

MAJ. GEN. (RETD.) B. C. KHANDURI (GARHWAL): This 80:20 ratio has been given in the
report of the Standing Committee.

SHRI PRANAB MUKHERIJEE: It is an average but it is not so in every cantonment. As per the
Treaty entered with the then British Government, certain land was transferred and it was reiterated in
1944 and 1947. Surely all those historical documents are not readily available with me but I can
assure her that I will look into them. In respect of repairs, a particular problem from her Mhow
Cantonment was raised. In fact, I wrote back to her. A decision was taken and additional land was
given. But should we consider that they will require additional land for their purposes and that 1s
why that decision was nullified[r51]?

But that does not mean that the rule is not there. I will come a little later about the Defence
land. But one short point that I would like to make is that whenever there had been a necessity of
providing land for the construction of road, or for construction of runways or for construction of



metro rail, or for that matter for providing railway facilities, Defence land has been provided. But at
what point of time what would be the requirement of the Army, one cannot predict. Nowadays land
acquisition process also has become very difficult.

SHRIMATI SUMITRA MAHAJAN (INDORE): Now, they have nullified the things but they have
not discussed it with the janpratinidhi.

SHRI PRANAB MUKHERIJEE: That is an individual case. I will look into it. But what I am saying
is that it is not a general rule that we do not permit or the Cantonment Board does not permit the
repairing of the old and dilapidated buildings. Permissions are being given within the byelaws of the
building construction within the cantonment area and within the States.

Now, Defence has two lakh acres of land in the cantonment arca and 15 lakh acres of land
other than in cantonment areas. How these lands would be utilised? Various suggestions have come.
A suggestion was that extra and surplus land was available at Sagar and at some other places. What
is surplus today need not necessarily be surplus tomorrow. Given the type of expansion we are
having, we would require land. But one point I would like to assure the hon. Members that whenever
there has been a demand for public utility we have given land from Defence and because we are
scrupulous we have been able to protect the land to a considerable extent. How does a land become a
prime land? It 1s because of historical evolution. When we got the land initially it was not a prime
land but because of development of the area over the years it has become a prime land.

Sir, certain specific issues had been raised. In respect of certain individual cantonments some
problems have been mentioned. I would like to respond to one of the points since I know the history
of that famous old tree in Allahabad. Surely, I will examine as to why which was permitted earlier 1s
not permitted now. I do not have the information right now. That is why I cannot share that
information with Shri Mohan Singh and Shri Shailendra Kumar, both of whom had mentioned about
it... (Interruptions) 1 have already responded to it. I will check it up and see if there be no problem
why it cannot be opened up. Sometimes, of course, we close it. Take the case of Danapur. We shall
have to construct a highway, except that this problem cannot be sorted out. Nowadays with extra
sensitivity in respect of security we shall have to be extra careful.

Mr. Deputy-Speaker, Sir, I think, I have covered all the general points. But I would like to
clarify one point raised by Maj. Gen. (Retd.) Khanduri. He drew the attention of the Government to
some anomaly in clause 128. I would like to share this information with him. There was actually a
printing mistake. One amendment was made to clause 128 but unfortunately that amendment got
printed under clause 129. We have issued one errata, the Lok Sabha Secretariat also has issued the
correction|[snb52].

Gen. Khanduri pointed [bru53]out as to why we have given so much power to the Chief
Executive Officer and whether it is called for or not. One of the reasons why so much power is
given to him is this. Keeping in view the interests of the troops and the Forces, he should have the
overall control of the entire cantonment area. But I do not rule out the possibility when a time may
come that there may be an apprehension of misuse. I cannot claim that whatever has been done in



this piece of legislation will be 100 per cent correct. But we will be able to know it when we put it
into operation. Then we will be able to identify the areas of shortcomings and deficiencies.

One question has been raised as to why we have not accepted all the recommendations of the
Standing Committee. It is not possible to do it.

MAJ. GEN. (RETD.) B. C. KHANDURI : I said major recommendations have not been accepted
like what the CEO and even Army Officer are saying.... (Interruptions)

SHRI PRANAB MUKHERIJEE: All right. I do agree that even the Army Officer has stated it. But
as you yourself have said, before entering into public life and entering into electoral politics, you had
the total picture of the other side. Therefore, the basic presumption with which I started my
observations 1s that cantonment 1s primarily meant for the troops. The discipline, health, morale and
mobility of the troops in that particular locality are our primary considerations. Keeping that in
view, it cannot be judged as the extension of another municipal area. For that, the State
Governments are there. They are creating a large number of municipalities. Urbanisation is taking
place and more and more of them will come. But somewhere, I have to keep the troops and this
cannot be an argument that I develop the defence areas and therefore, the prices of that land go up.
Somebody else will come there, raise high level buildings, make constructions and make profit by
commercial utilisation. This is not an acceptable preposition. We shall have to strike a balance and
we have tried that balance. We will have to see whether that balance is of a right mix. We will have
to see all these things.

With these words, I would request the hon. Members to support the Bill. I would request
Shri Gangwar and others not to press for their amendments because with the spirit with which we
have discussed the Bill, if we get the approval of the whole House, it would facilitate the passing of
the Bill.

MR. DEPUTY-SPEAKER: Now, the House will take up Motion for Consideration of the Bill.

The question 1s:

“That the Bill to consolidate and amend the law relating to the administration of
cantonments with a view to impart greater democratisation, improvement of their
financial base to make provisions for developmental activities, and for matters
connected therewith or incidental thereto, as passed by Rajya Sabha, be taken into
consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the Bill.

The question is:



“That clauses 2 to 11 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 11 were added to the Bill.

Clause 12 Constitution of
Cantonment Boards

© gt &g waqd ‘gaar (IrcHTSI) @ AT SUTEney off, deirel 12 TR WY gRT A @eNed yRarfdd € - e -
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NS WERT B TR Al WERT 3R ATd FERA Bl S8 3MS WaR B AMRY| o Ja=T |9med €, Sud 3 |7 &
fe It A dv9e Tt oiR fagmrel @1 9 TR urferdt ¥ Ade™ & SR 8, U & a8 89 9 ddd 3
R I AT 39 faaR e &Y afcsd 981 HAaed ¥l &) 9d, aife wHfed # ol 9me o 9@ gaforv § 39
ALET DI U B & g

SHRI PRANAB MUKHERIJEE: I have already replied to all these points. It is not uniform
everywhere. | gave the examples of certain States.
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MR. DEPUTY-SPEAKER: I shall now put Amendments No. 1, 2 and 3 to clause 12 moved by Shri
Bachi Singh Rawat 'Bachda’' to the vote of the House.

The amendments were put and negatived



MR. DEPUTY-SPEAKER: The question is:
"That clause 12 stand part of the Bill."
The motion was adopted.
Clause 12 was added to the Bill.

Clauses 13 to 18 were added to the Bill.

Clause 19 President and vice-
President
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MR. DEPUTY-SPEAKER: I shall now put Amendment No. 4 to clause 19 moved by Shri Bachi Singh
Rawat 'Bachda' to the vote of the House.

The amendment was put and negatived.

MR. DEPUTY-SPEAKER: The question is:

"That clause 19 stand part of the Bill."



The motion was adopted.
Clause 19 was added to the Bill.

Clauses 20 to 66 were added to the Bill.

Clause 67 Charging of fees
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SHRI PRANAB MUKHERIJEE: Sir, it is difficult. I can assure you that a very few cantonments
have the parking fee. Most of the cantonments do not have the parking fee. Therefore, licence fee is
needed.

st gt g wad ‘ager : IFeEd ¥ Ol Sag W 2

SHRI PRANAB MUKHERIJEE: In one cantonment it may be there. I do not say that it is not there, but it is
not there in each cantonment.
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MR. DEPUTY-SPEAKER: I shall now put Amendment No. 13 moved by Shri Bachi Singh Rawat
to the vote of the House.

The amendment was put and negatived.

MR. DEPUTY-SPEAKER: The question is:

“That clause 67 stand part of the Bill. ”

The motion was adopted.

Clause 67 was added to the Bill.

Clause 68 Norms of Property Tax

MR. DEPUTY-SPEAKER: Shri Bachi Singh Rawat, are you moving your amendment?
SHRI BACHI SINGH RAWAT ‘BACHDA’ : No, Sir.
MR. DEPUTY-SPEAKER: Shri Santosh Gangwar, are you moving your amendment?

SHRI SANTOSH GANGWAR (BAREILLY): No, Sir.
I HEed: B 441 Sff 39d U 3! g=rare & B & o 3mue sfiieiic ary o foraml

The question is:

“That clause 68 stand part of the Bill. ”

The motion was adopted.
Clause 68 was added to the Bill.

Clauses 69 to 80 were added to the Bill.

Clause 81 Notice transfers
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MR. DEPUTY-SPEAKER: I shall now put Amendment No. 14 moved by Shri Bachi Singh Rawat to the
vote of the House.

The amendment was put and negatived.

MR. DEPUTY-SPEAKER: The question is:

“That clause 81 stand part of the Bill. ™

The motion was adopted.
Clause 81 was added to the Bill.

Clauses 82 to 239 were added to the Bill.

Clause 240 Power to sanction general
scheme for prevention of

overcrowding etc.

MR. DEPUTY-SPEAKER: There is Amendment No. 20 by Shrimati Maneka Gandhi. — not

present.

The question is:

“That clause 240 stand part of the Bill. ”



The motion was adopted.
Clause 240 was added to the Bill.

Clauses 241 to 243 were added to the Bill.

Clause 244 Restrictions on use of
building

MR. DEPUTY-SPEAKER: Shri Bachi Singh Rawat, are you moving your amendments?
SHRI BACHI SINGH RAWAT ‘BACHDA’ : No, Sir.
MR. DEPUTY-SPEAKER: The question is:

“That clause 244 stand part of the Bill.”

The motion was adopted.
Clause 244 was added to the Bill.

Clauses 245 and 246 were added to the Bill[R55].

Clause 247 [llegal erection and re-
erection
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SHRI PRANAB MUKHERIJEE: Sir, this suggestion is not acceptable in the sense that this has
become the practice of delay. They just take this. I think they can go to the court on appeal. That is

available to them.

MR. DEPUTY-SPEAKER: I shall now put Amendment No.17 moved by Shri Bachi Singh Rawat ‘Bachda’
to the vote of the House.

The amendment was put and negatived.

MR. DEPUTY-SPEAKER: The question is:

“Clause 247 stand part of the Bill.”
The motion was adopted.
Clause 247 was added to the Bill.

Clause 248 was added to the Bill.

Clause 249 Power to seal
unauthorised
constructions
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MR. DEPUTY-SPEAKER: I shall now put Amendment No. 6 moved by Shri Bachi Singh Rawat
‘Bachda’ to the vote of the House.

The amendment was put and negatived.
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MR. DEPUTY-SPEAKER: The question is:
“That clause 249 stand part of the Bill.”
The motion was adopted.
Clause 249 was added to the Bill.
Clauses 250 to 360 were added to the Bill.
Schedules I to V were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI PRANAB MUKHERIJEE: I beg to move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted[R56].



